CEN TRAL ADMINISTRATIVE TRIBUNAL PRINCIPAL BENCH
D, p.No, 2638/97 R
New Delhi: Dated this the // day of Novamber,1998.
HON'BLE MR, SeRe ADIGE, VICE CHAIR?AN(A).
Kitab Singh, $/o Shri mar Singh,
#o R2=210, Gali No,10,

Dada Chhatri uala Marg,
Raj Nagap-I, Palam blony,

New Del hi-045, .oo fpplicant,
(8y adweata: $hri U, Srivastava)
Versus
1, Unlon of India
th o ugh
the General Manager,
Northem Rail way,

Baguda House,
New Mhio

2, The Dlvisional Railway Menager,
Northem Railwuay,
New Dalhiy
3. The Chief Ticket Inspactor,
Northem Raeilway,
New Delhi _ esoo Raspondents,

(3y Adwcats: Shri é.i.’mauan)

_ORDER_
HON'BL E MR, 5. Ry ADLGE, VICE CHAIAMAN(A).

k;plicant sesks 'reangagement as a
Casual Labourar in prefsrence to juniors and

outsiders and for subsequent regul arisation,

2, I hava heard mplicanﬁ's wunsel el U,

8rivastava snd respondets' counsal Shri ReLe Dhawan,

3, foplicant states that he has w rked as

a.Casual Lshoursr with respondents from 15,1.82 to
14,12,82 ( Para 5(@) of Bp)d He has stated in para
4,5 of his OA that his ropresentation dated 18,2,97
followed by reminder still remains mdispdssd of |
by respondents, If so, this Op is disposed of uwith

M



-2 \__

a direction to respondents to dispose of the
aforasalid rep resertation in aces rdance with rules
and instruections bithin three months from ths date

of receipt of a copy of this ordery No costs,

%7["&7; _
( s. R.ADIGE.; .
VICE CHAIR AN (A) .
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